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The 16" May 2017

No. 0l1—In exercise of the powers conferred under section 29-A of Legal Services
Authority Act,1987 (Act no.39 of 1987), (as amended from time to time) the Bihar State
Legal Services Authority hereby makes the following (Amendment) Regulation to amend
the Bihar State Legal Services Authority Regulation, 1998 (amended from time to time).

1. Short title extent and Commencement.- (1) These regulations may be called the
Bihar State Legal Services Authority (Amendment) Regulations, 2017.

(2) The Provision of SI. No.-3 and 4 of this Regulation shall come into force from
01 June 2016 and other provision shall come into from the date of issued of the Notification
in the Official Gazette.

(3) It shall extend to the whole of the State of Bihar.

2. Following definitions (G), (H), (I) and (J) shall be added after the definition
mentioned in 2(F) of the said Regulation, 1998.

"(G) ‘Continuous Lok Adalat” means Lok Adalat constituted u/s 19 of Legal
Services Authority Act, 1987 which holds sittings continuously and regularly on all
working days of Civil Courts.

(H) ‘Special Lok Adalat’ means Lok Adalat constituted u/s 19 of Legal Services
Authority Act,1987 on Specified topic or topics which does not hold sitting on all working
days of Civil Courts.

(I) ‘Mega Lok Adalat’ means Lok Adalat constituted u/s 19 of Legal Services
Authority Act 1987 on all topics but which does not hold sitting on all working days of Civil
Courts.

(J) ‘Permanent Lok Adalat’” means Lok Adalat constituted u/s 22-B of Legal
Services Authorities Act, 1987 in respect of Public Utility Services.

3. In sub regulation (i) of Regulation 12 of the said Regulation, 1998 the words and
figures "Rs.250/-" shall be substituted by the words and figures "Rs.-2500/-"

4. In sub regulation (i) of Regulation 16 of the said Regulation, 1998 the words and
figures "Rs.-100/-" shall be substituted by the words and figures "Rs.-1500/-"

5. The Regulation,19 of the said Regulations, 1998 shall be substituted by
following:-

‘19 — Every person who is a bonafide resident of Bihar and who has to file or defend
a case in any civil, criminal or revenue Court or before any tribunal, Juvenile Justice Board,
consumer forum or any other judicial or quasi judicial authority, shall be entitled to legal
services, if that person is entitled for legal services under section 12 of Legal Services
Authorities Act, 1987 or if he is-
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(a) atransgender; or

(b) asenior citizen; or

(¢) aperson infected with HIV or suffering from Cancer of any type; or

(d) a worker of unorganised sector or ;

(e) an acid attack victim or ;

(f) aperson having annual income not more than Rs.1,50,000 or as may be fixed
under Rule 16 of Bihar State Legal Services Authorities Rules,1996 from
time to time or ;

(g) Notwithstanding the limit of income, the Legal Services Committee, District
Authority or State Authority may grant Legal Aid in the following matters:-
(1) 1in case of great public importance;

(i) in a case, the decision of which is likely to affect numerous persons
belonging to the weaker section of the community
(iii) in any other case in which any person, for reasons to be recorded in
writing by the Chairman is entitle to Legal Aid.
6. The Regulation-25 of the said Regulations, 1998 shall be substituted by the
following:-

"25. Honorarium payable to Legal Practitioner on the panel (i) The concerned
Legal Services Committee / District Authority / State Authority shall prepare a panel of
legal practitioners who are desirous to represent or plead the case on behalf of legal aided
person or on behalf of District Authority / State Authority under these regulations.

(i1) if a panel lawyer does not offer pro-bono service, the fee payable to such panel
lawyer for working in courts/ Juvenile Justice Board/ Consumer Forum/ Tribunal / Judicial
or Quasi Judicial Authority or Commission shall be as follows:-

(A) High Court

i)  Drafting of substantive pleading such as Writ Petition, Counter Affidavit
Memo of Appeal, Reply, Rejoinder, Replication-Rs.1500/-

ii) Drafting of Miscellaneous/ interlocutory applications or its reply such as
stay, bail , cancellation of bail, direction etc. — Rs.500/- per application
subject to maximum of Rs.1000/- for all miscellaneous/ interlocutory
applications.

ili) Appearance-Rs. 1000/- per effective hearing and Rs.750/- for non effective

hearing subject to maximum of Rs. 10,000/- ( per case)

(B) Subordinate Courts at all level including tribunal/ Judicial or authority or

commission

i)

iii)

Drafting of substantive pleading such as in suit, Matrimonial proceedings
such as divorce, maintenance, custody, restitution, succession, probate,
memo of appeal , revision , written statement, reply , rejoinder, replication
etc- Rs.1200/-

Drafting of Miscellaneous/ application interlocutory applications such as
stay, bail, cancellation of bail, direction, exemption etc.-Rs.400/- per
application subject to maximum of Rs. 800/-for all miscellaneous
/interlocutory applications.

Appearance Rs. 750/- per effective hearing and Rs. 500/- for non effective
hearing subject to maximum of Rs. 7,500( per case)

(C) In any case, for reasons to be recorded in writing, the Chairman of Legal
Services Committee/ District Authority/ State Authority may order for payment of Higher
fee in view of nature/ importance of the issue involved in the case.
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(D) (1) Such Legal practitioner on the panel, to whom any case is assigned for legal
aid shall not receive any fee or remuneration, whether in cash or in kind or any other
advantage, monetary or otherwise from such person or from any other person on his behalf.

(i1) Such Legal practitioner on the panel who has given advice or drafted plea or
appeared in any case shall not, afterwards appear in that case on behalf of a party having
adverse interest with the person to whom such legal aid or advise has been given.

(ii1)) Violation of any of the condition mentioned above may be treated as
professional misconduct and the concerned legal practitioner may be removed from the legal
aid panel or/ and the concerned committee/ District Authority/ State Authority may take any
other appropriate action against the concerned lawyer.

7. In Regulation 39(2) of the said Regulation 1998, the word ‘Permanent and’ shall
be deleted.

8. The following Sub regulation (4) shall be added after sub regulation (3) of
Regulation 39 of the said Regulations,1998.-

“(4). The Judicial and Non Judicial Members in Lok Adalats held on the direction of
NALSA (National Lok Adalat) shall be paid Honorarium from NALSA fund as per
direction”.

By the order of Bihar State Legal Services Authority,
SUNIL DUTT MISHRA,
Member Secretary
Bihar State Legal Services Authority.
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